. e e

'~ &

e — R — -

OPEN COURT

CENTRAL ADMINISTRATIVE TRIBUNAL
ALIAHABAD BENCH

ALIAHABAD,
F b A MM AT U P A 2 b A b b e e Fe K R

Allahabad this the 13 day of December 1996,

Original application No. 226 of 1996,

Hon'ble Mr, D.S. Baweja, aM

Union of Indie through (1) General Ménager,
Nort hern Railway, New Delhi (2) D,R.M.,

N. Reilway, Allahabsd and (3) D.P.O.,

N, Railway, Allahabad and (4{ Station
Superintendent Kanpur N, Railway,

L I A prlicams.

C/A Sri G,pP., Agarwal

versus

1, Satish chand Jha, S/o Baijnath Jha,
Waiting Room Bearer through Sri B.P,
pandey, R/o 106/371, Heerganj, Knapur,

2, The prescribed Authority under the
payment of Weges Act 1936 ot Kanpur.

...+ Respondents,

C/R Sri R.P. Singh

ORDER (ORAL)

Hon'ble Mr, D.S, Baweja, AM

This &pplication has been filed praying for
setting aside the order deted 13.8.95 passed by the
Prescribed Authority under the peymernt of Wages act in

2. The respondent No. 1 in the present application
had filed a case PW. 848/89 before the Prescribed
Authority under peymert of Wages agt with regard to non

payment of overtime covering the period from 14.10.86 to
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31.3.89, Vide order deted 30.8.96 the Prescribed Authority
awarded paymert of Rs. 34,236/- with a compensation of
Rse 68,472/= to the present respondemt No. l. This ¢ppli-

cation has been filed dga%nst this award.
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3. This applicetion has been filed directly

before the Trabunel without aveiling thg remedy of
s
appedl in the District Court. The mateer with regerd to

bt .
jurigdiction of the Tribunal in the/natter of the v.d.;zzfd
lq Aet- by Prey crihey

Ungle :
“ﬁ}'the Payment of Wages AlUthority has been decided by
A

i
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1
!
the Hon'ble Supreme Court in the judgement of K,P. Gupta f
Vs. Controller Printing and Stationery AIR 1996 SC 408. Ti
As per this judgement;the Tribunal has no jurisdiction ,
to entertain the epplicetion ageinst the award of Prescribed
:
Authority without <eveiling the alternative remedy of appeali
as provided uncer Section 17 of Payment of Wages Act,
In view of thii’the present application is not meintaineble L~
before the Tribunal and is dismissqd accordingly. The
dapplicant if so advised may file an eppeal in the appro=-

priete Court under the payment of Wages Act.
4, Vide order dsted 16.2.88f5tay was grented

ageinst the implementetion of the order of Prescribed

Authority, 1In view of the above, the said stay is also

Ay

vécated,
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